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Clauses 2 and  3, the Schedule, Clause 
1* the  Enacting Formula and the Title 
w ere added to the Bill.

SHRI PRANAB KUMAR MUJI- 
H ERJEE: I move:

“That the  Bill be passed.”

MR. SPEAKER: The question is: 

"That the Bill be passed/ ’

The motion was adopted

.05 hrs.

APPROPRIATION (NO. 2) BILL, 
1976*

THE MINISTER OF STATE IN- 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR M UKHERJEE): 
Sir, I beg to move for leave to intro­
duce a Bill to provide for the authori­
sation of approp’ ntjon  o fmoneys out 
of the Consolidated Fund of India to 
m eet the am ounts spent on certain ser­
vices during the financial year ended 
on the 31st ay fod March, 1974, in ex­
cess of the amount's granted for tlnse  
services and for tha t year.

MR. SPEAKER: The question is:

“That leave be granted to intro­
duce a Bill to provide for the 
authorisation of appropriation 
of moneys out of the Consoli­
dated Fund of India to meet 
the  am ounts spents on certain 
services during the financial 
year ended on the 31st day 
of March, 1974, in excels of 
the amounts granted for

those services and for tha t 
year.”

The motion was adopted

SHRI PRANAB KUMAR MUK­
HERJEE: Sir, I introduce }• the Bill.

I beg to m ovei:

“That the Bill to provide for the 
authoiisatjon of appropriation 
of moneys out o£ the Consoli­
dated Fund of India to m*»et 
the amounts spent on certain 
services during the financial 
year ended on the 31st day of 
March, 1974, in excess of 
the  amounts granted for those 
services and for that year, 
be taken into consideration.”

MR SPEAKER: The question is:

“That the Bill to provide for the 
authorisation of appropria­
tion of moneys out of the 
Consolidated Fund of India 
to meet the amounts spent 
on certain services during 
the financial year ended on 
the 3Jst dav of March, 1974, 
in excess of the amounts 
granted for those services 
and for tha t year, be taken 
into consideration,”

The motion was adopted.

MR. SPEAKFR- Thert> are no 
amendments I sKill put all the  
Clauses together to the vote of the  
House.

The question is:

“That Clauses 2 and 3, the Sche­
dule, Clause 1, the Enacting F or­
m ula and the  T itle stand p art of 
the Bill ”
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The motion was adopted.

Clauses 2 and  3, the Schedule, Clause 
1, the Enacting Formula and the Title  
toere added  to th e  B ill”

SHRI PRANAB KUMAR MUKHER- 
JE E : I  move:

"That the Bill be passed.”

MR. SPEAKER: The question is:

“T hat th e  Bill be  passed.”
The motion was adopted.

12.08 fan. ^  \

APPROPRIATION (RAILWAYS) 
BILL, 1976*

THE MINISTER OP STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRX MOHD. SHAFI Q URESH I): 

On behalf of Shri K am lapati Tripathi, 
I  beg to move for leave to introduce a 
Bill to  authorise paym ent and approp­
riation  of certain further sums from 
and out of the Consolidated Fund of 
India for the services of the financial 
year 1975-76 for the purposes of Rail­
ways.

MR. SPEAKER: The question is:

“T hat leave be granted to in tro ­
duce a Bill to  authorise pay­
m ent and appropriation of certain 
fu rth e r  sums from  and out of the 
Consolidated Fund of India for the 
services of the financial year 1975- 
76 for the purposes of Railw ays/' 

The motion was adopted.

SHRI MOHD, SHAFI QURESHI: 
Sir, X introduce! th e  Bill.

I  beg to move:

"That th e  Bill to  authorise pay-
_______m ost and appropriation, of

certain  fu rth e r sums from  a»A 
o u t of the  Consolidated F und 
of India fo r th e  services of 
th e  financial y ear 1975-76 to t  
th e  purposes of Railways, be 
taken into consideration.”

MR. SPEAKER: The question is:

“That the  Bill to  authorise pay­
m ent and appropriation of 
certain  fu rthe r sums from  and 
out of the Consolidated Fund 
of India for the  services of 
the  financial year 1975-76 f«r 
the  purposes of Railways, be 
taken into consideration.”

The motion was adopted.

MR. SPEAKER: There are  no  am ­
endments. I shall put e ll the  Clauses 
together to the vote of the  House.

The question is:

“That CJauses 2 and 3, the Sche­
dule, Clause 1, the Enacting F or­
m ula and the T itle stand p a r t of 
the  Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the T itle  
were added to the Bill:

SHRI MOHD. SHAFI QURESHI: I
move:

“That th e  B ill be passed.”
MR. SPEAKER: The question is:

“T hat the  B ill be passed.”

The motion was adopted.
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f  Introduced with the recommendation of tfre President.


